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MADHYA PRADESH ORDINANCE
NO. 1 orF 2026

THE MADHYA PRADESH PANCHAYAT RAJ AVAM GRAM SWARA]
(SANSHODHAN) ADHYADESH, 2026.

[First published in the ‘“Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 10™ June, 2026. ]

Promulgated by the Governor in the seventy-seventh year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Panchayat Raj Avam Gram
Swaraj Adhiniyam, 1993.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh
is satisfied that circumstances exist which render it necessary for him to take
immediate action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the follow-
ing Ordinance :-

1. This Ordinance may be called the Madhya Pradesh Panchayat Raj Avam
Gram Swaraj (Sanshodhan) Adhyadesh, 2026.

2 During the period of operation of this Ordinance, the Madhya Pradesh
Panchayat Raj Avam Gram Swaraj Adhiniyam, 1993 (No. 1 of 1994) (here-
inafter referred to as the principal Act) shall have effect subject to the
amendment specified in section 3.

3. In section 75 of the principal Act, in sub-section (1), at the end of the
proviso, for full stop colon shall substituted and thereafter the following
proviso shall be added, namely:-

"Provided further that the State Government may, by notification, exempt any
instrument, upon which additional stamp duty is leviable under this section
in addition to the duty imposed under the Indian Stamp Act, 1899, from
the levy of such additional stamp duty.".

Bhopal, MANGUBHAI C. PATEL,

Dated the, 10" June 2026. GOVERNOR.

Short title.

Madhya
Pradesh Act No.
1 of 1994 to be
temporarily
amended.

Amendment of
Section 75.
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